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Displaced Persons 

1923. DR. LAXMINARAYAN PANDEY: 
SHRIMATI JAYANTI PATNAIK: 
SHRI PUNNU LAl MOHAlE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned "Surankot se 300 Hinduon 
Ka Palayan" appearing in 'Dainik Jagran' dated May 8, 1998; 

(b) If so, whether the Government have taken any 
stringent action to curb the increasing terrorist activities in 
the State; 

(c) if so, the details thereof; 

(d) the details of ex-gratia payment made and loans 
granted to each of the displaced families from Kashmir 
during the last three years; 

(e) the number of displaced Kashmiri Pandit families 
and other families staying at various camps located in 
Jammu and Kashmir and in other State, particularty in Delhi; 

(f) the steps taken by the Government for safe return 
of these displaced Kashmiri families to their home States; 
and 

(g) the number of families already returned back to the 
valley till date? 

THE MINISTER OF HOME AFFAIRS (SHRI L. K. 
ADVANI) : (a) to (c) Yes, Sir, Sustained operations by the 
State Police and Security Forces including intensive patrolling 
to check infiltration/exiiltration and surveillance on the border/ 
LOC, anti-terrorist combing operations, strengthening of 
Intelligence network and co-ordination among various 
agencies are being carried out. Village Defence Committees 
are being formed. Recently a special Group has been 
constituted to review the security arrangements and suggest 
an Action Plan for tackling terrorist activities in the State. 

(d) The Government of J&K provides ex-gratia relief to 
the migrants for damage caused to their immovable properties 
left behind in the Valley at the rate of 50% of the assessed 
value of the loss subject to a maxirnum of Rs. 1 lakh. The 
Govemment of J&K have also provided loans under Prime 
Minister Rozgar Yoina and State self-employment Scheme 
to some migrants. The State Government. has spent Rs. 
24.17 crores on ex-gratia relief to the victims of terrorist 
violence (deaths/ damage to property) up to March 1998. 

(e) While It Is not poaaIbie to give community-wise break 
up of the displaced families, 29074 Kashmiri migrant families 
have been reg/etered in Jarnmu and 19338 In Delhi, 2374 
families have reportedly mlgrltecl to other peltS of the 
Country. 

(f) A Cornmlttee under the Chairmanship of the State 
Revenue, Relief and Rehabilitation Minister of J&K State has 
been constituted by the Government of J&K to look into aU 
aspects of the problem of migrants and suggest solutions. 

(g) It is difficult to ascertain the exact numbers, however, 
such families as have returned back to the Valley are very 
few. 

Assistance for Hospital Projects In Bihar 

1924. SHRI PRABHASH CHANDRA TIWARI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) the details of financial assistancelloan provided by 
the Union Government for hospital projects in Bihar during 
each of the last three years; 

(b) the terms and conditions on which such allocation 
was made; 

(c) whether the Union Government have received any 
further request from the Government of Bihar forthefinancial 
assistance for the development and expansion of Medical 
Colleges and Hospitals in the State; 

(d) if so, the details thereof; and 

(e) the action taken by Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) Ministry of Health and Family Welfare 
have not released loans/financial assistance to hospital 
projects in Bihar during the last three years. 

(b) Does not arise. 

(c) No such request has been received in this Ministry. 

(d) and (e) Do not arise. 

[English] 

Code of Conduct For Cabinet Ministers 

1925. SHRI V.M. SUDHEERAN : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment are aware of the need for 
formulating a code of conduct for Mernbers of his Cabinet; 

(b) If so, the details thereof; and 

(c) the steps taken by the Government to have such 
code of conduct ? 

THE MINISTER OF HOME AFFAIRS (SHRI L. K. 
ADVANI) : (a) to (c) There already exists a Code of Conduct 
for Ministers. This Code, inter alia, provides for declaration 
of aaaets and liabilities by Ministers and lays down guIdeHnes 
for acceptance of glftalawl!lt'ds by thern. The Code also 
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raquinlsMiniltenlnottopennittheir~ndependents 
to accepI empIoyrnenI under a foreign govemment, In India 
or abroad, or in a foreign organi8ation (includingconwnercial 
organilatlons) without prior approval of the Prime Minister. 

[Translation} 

Scheduled Trlbealn Fel, Bhopal 

1926. SHRI CHANDRASHEKHAR SAHU : Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
10 stIIte: 

(a) the number of persons belonging to Scheduled 
Tribes recruited to the post of AG III in the Zonal Office olthe 
Food Corporation of India, Bhopal; 

(b) whether these posts were vacant in the Zonal Office 
al Bhopal: 

(c) if so, whether the said persons were transferred to 
other zones; and 

(d) if so, the reasons thefefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) and (b) Food Corporation of India does 
nol have its Zonal Office at Bhopal. However, it has its 
Regional Office at Bhopal with administrative jurisdiction 
over the State of Madhya Pradesh. During the Special 
Recruitment Drive for SC & ST launched by the Corporation 
in Oct., 1996. 194 Assistants Grade·1II (D) belonging to ST 
category were recruited by the Corporation in the State of 
Madhya Pradesh against the available 196 ST vacancies. 

(c) and (d) As per the FCI (Staff) Regulations the unit for 
recruitment to the said post is the Region. However, in order 
to enhance the career opportunity for these employees, the 
unit of transfer is kept as Zone comprising States under its 
administrative control. Therefore, the persons recruited in 
Madhya Pradesh Region were transferred and posted within 
the Zone after obtaining their willingness at the time of 
recruitment. 

[English} 

Theft and Dacolty In Traina 

1927. SHRI NARESH PUGLIA: 
DR. V. SAROJA : 
SHRI P.C. THOMAS: 

WHltheMinisterofHOMEAFFAIRSbepJeasedtostate: 

(a, the stepa taken by the Govemment to protect 
paasengers livea and property during train joumey, 
a.peciaIIy during night In all the long distance traln8; 

(b) the number of c:ase. of theft and dacoIIIea during 
train journey took pJace during the· .... six months; and 

(c) the steps taken by the Govemmenl to prevent ... 
currence of such incidents? 

THE MINISTER OF HOME AFFAIRS (SHRI L. K. 
ADVANI) : (a) and (c) The registration, investigation, 
detection and prevention of crimea in the trains is the 
responsibility of the Government RaHway Police (GRP), 
which functions under the control of the respective State 
Government UT Administration. In order to ensure safety of 
passengers and their belongings during train journey, the 
Railway Administration has alao taken the following steps to 
help the GRP in checking criminal activities:-

(i) The Railway Protection Force (RPF) offtcers are holding 
regular coordination meeting with their counterparts in 
the GRP and the Civil Police. 

(ii) Sharing of Special Intelligence and Crime Intelligence 
between the RPF and the GRP is being done al all 
levels. 

(iii) The Railways have introduced the Instant Action Group 
in superfast trains to prevent entry of unauthorised 
persons. 

(iv) The RPF staff assists the GRP in escorting passenger 
trains during night. 

(v) Joint strategies for dealing with anti-social elements 
operating in the Railways have been chalked out by the 
GRP and the RPF. 

(b) According to avaHable information, there were 
61 cases of dacoity, 119 cases of robbery and 28 casas of 
burglary in trains during the period July'97 to December '97. 

[Translation] 

Mine Accident 

1928. SHRI HARI KEWAL PRASAD: Will the Min.erof 
LABOUR be pIeued to Itate: 

(a, the number of mine accidents occurred in the 
country during the last three years; 

(b) the number of casualties and injured labourers In 
th ... accidents and the loa of revenue Incurred on this 
account; 

(c) the total amount of compensation provided to the 
victim families of the deceaIed; and 

(d) the measures proposed by the Govemment to 
check such Incid4!nla in lulure? 

THE MINISTER OF· POWER (BHRI p, R. 
KUMARAMANOALAM) : (a)'end (b) The number:ar mine 
accidents with the number of ca.ualltlea and Injured 
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